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COR API;

THE HON»BL£ SHRI O.P. SHARPIA, MEPIBER (O).

For the Applicant

For the Respondents

... Shri D .C • Vohra,
Counsel.

1. Uhether Reporters of local papers nay
be allowed to see the judgamant ?

2. To be referred to the Reporters or not ?

OUDGEPICNT (ORAL)

(DELIVERED BY HON'BLE SHRI J.P. SHARMA, MEMBER (O). )

The applicant, in this application, filed a

Urit Petition No.1108/85 before the Delhi High Court

which was transferred to the Tribunal and registered

as TA No.1181/85. In that Writ Petition, the applicant

has prayed that he should be treated as retired fron

the gowarnnent service u.e.f. 24.7.1979. This application
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was disposad of by the judgaMent dated 31.5«1991

by the Principal Bench. The prayer of the applicant

was allowed and he was entitled to get proportionate

pension and all other retirement benefits, admissible

under the rules. After the decision of this judgement

the applicant on 3.9.1991 mads a representation to

the respondents that interest on gratuity be also

paid to him in accordance with the Govt. of India's

decision No.1, below Bula«>68 of CCS Pension Rules.

The applicant, accordingly, was paid by the order

dated 22.10.1991 the interest lb.95G2/-. After this,

the applicant on 18.11,91 again requested for interest

on pension which had not been paid in time and the

same was rejected by the order dated 26.11.91. It

is stated that there was no order of the Tribunal to

award interest on pension. In this application, the

applicant has prayed that a direction be issued to

the respondents to pay interest • 12^ per annum on
gratuity

the delayed payment of pension,2«nd other retirement

benefits interms of the order of this Tribunal dated

31.5.1991.

2, The respondents contested the application.

None is present on behalf of the applicant nor on

behalf of the respondents.

3, The order dated 31.5.1991, in its operative

portion, as is reproduced below; too does not allow
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any av/ard of interest and only directs that the applicant

v.Duld be Gnt itlsd to proportionate pension anci all other

retirement be/lef its, adniissible under the Rules, The

operative part of the order dt.31.5.1991 .s reproduced below:-

i i tne facts ano c ircurnst a.ice s of the case, vv'e hold
uhat tile app 1 icant must be treated to have r . tired from
24.C7.1979 and that he vciuld be e,ititiad to proportionate
pension and all other retirement benefits admissible
unaer the Rules. The respondents shall pass the
necessary orders in this behalf and release the oension
ahi. all otner retirement benefits to the apolicant within
a perioa of three months from the date of receiDt of
this oraer. , v-

that the holding of exparte e ianiry
-> by the impugned Memorandum '

""•+ ,':r 3nd the passing of the impugned order•pt .lp.u2.iduj whereby he was soug.it to dis -is^^ed
from service are not legally sustainable aixi set
dS-L.-e ana audsn the same.

There will be no order as to costs."

^ince tne amount of iXRG was not paid in time ana was withheld,

so the .interest to the tune of :b.9502/- Wos paid. In

fact, the applic..nt himself after this judgement claimed

interest only on bCRG. ..t that time he did not claim

any inu.rest on other retire.ment benefits. It is after

thougnt thau the applicant-again on iNbvember, 1991 desired

interest on pension etc.

I

4. The respondents in their exhaustive councer h.ve qiv^.n

the detailed reasons complying with the judgement dated

31.5.1991 and that the interest h.,;S been p.„id to him which

the applicant was entitled.

5. In view of the above facts, the application is devoid

of merit and is dismissed.
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